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Before the honourable National Green Tribunal ( NGt)

New Delhi

In the matter of Dinesh Goyal & another
Vs

Ganesh Aggarwal & others

Written Statement on behalf of Respondent 9 is as follows :

1. That respondent no. 9 is narrated as a gangster and has given several
names which are completely denied. As a matter of fact he is
appointed as a caretaker of Bilweshwar Nath Mahadev Mandir by
state archaeological department of Uttar Pradesh and other
allegations made against him are completely false except that a case
under section 25 arms act, in which he was falsely implicated and is
pending under trial. Being the caretaker of the said temple he is
looking after the management of satsangbhawan. That the said
bhawan was constructed by the devotees 40 to 50 years back and it is
denied that the respondent have constructed the bhawan.

2. The allegation against respondent no. 9 is false of doing any

encroachment or filling the well as he has never made any
encroachment or has not intented to construct any shops at the
relevant place. And further undertake not to make any encroachment
or make any construction over the land.

S /-

le‘lmohan ug

Advocate, Meerut

D-196/85
Mob. 9358803386
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HONAY GREEN TRIBUNAL,
SITTING AT NEW DELHT MEMORANDUM OF

e

APPLICATION I
IN THE MATTER OF : '
Dinesh Goyal & anr.
T 1140660
Versus \ -2-‘_‘-;,~ 3—%66
St _j.,—;./
Ganesh Aggarwal & ors. ....Respondents

AFFIDAVIT

I, Rupak Joshi S/o Harish Chand Joshi, aged about 22
years, R/o Shri Bilweshwar Nath Mandir, back side of
sadar bazaar police station, Meerut, Uttar Pradesh-
250001, do hereby solemnly affirm and declare as

A ~' That the deponent is respondent no.9 in the
| above noted case and is well conversant with the
4tts and circumstances of the case and competent to

swear this affidavit.

2. That the accompanying written statement has been drafted
by my counsel under my instructions and | depose that the
contents of the same are true and correct and the contents of
the same may kindly be read as part and parcel of this affidavit

-
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as the same are not being repeated herein for the sake of
brevity.

3. That the facts stated therein are true and correct to the
best of my knowledge and belief and nothing material has been

concealed therefrom.
D%NENT

VERIFICATION

%g;_‘Verified 1t Meerut on this......day of august, 2025 that the
atents of the affidavit are true and correct to my knowledge,
art of it is false and nothing material has been concealed

DéPONENT
S hgs” '
Manmohan Vig

Advocate, Meerut

0-196/85
Mob. 9258803386
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BEFORE THE HON'BLE NATIONAL GREEN
TRIBUNAL, SITTING AT NEW DELHI
MEMORANDUM OF APPLICATION

[Under Section 18(1) read with Section 14 of the National
Green Tribunal Act, 2010]

Original Application No. : 163 of 2025
IN THE MATTER OF
Dinesh Goyal & Another ——Applicants
VERSUS
Ganesh Aggarwal & Others —Respondents

Written parawise regly of facts in brief narrated by

the respondent no. 9 Rupak J»shi is as follows:

1. It is a admitted fact that Bilweshwar Nath Mahadev
Mandir is a old & ancient property which comes under the
state archaeology department, Uttar Pradesh but not
under the Archaeological Survey of India. It is also
admitted that there is a well which comes under the state
archaeology department. It is absolutely false that the
respondents are involved in making money rather all the
respondents are worshippers, devotes & social workers
involved in the management and uplift of Jagannath

Mandir which is in the premises of Bilweshwar Nath

Mandir.
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Goswami guilty of filling the well in the complaint made
by respondent no. 2 & 4. It is again false that the

respondents have any nefariou

sdesign regarding the well
or temple. It is all concocted & self-made story of the

applicants to harass them. Other allegations narrated in

para no. 3 are false and concocted one & the respondents

have nothing to do with the allegations made in the para
no. 3. All the allegations are defamatory & all respondents

have right to sue the applicants. As regard the

construction of Satsang Bhawan it was constructed by

worshippers about 40-50 years agb & respondents have

nothing to do with it. Satsang Bhawan is used for kirtan
& other religious activities. The applicants are required to
produce evidence to prove their case. The allegation
against the respondent no. 9 is the repetition of earlier

allegation made by the applicants, which has been earlier
replied.

That Mr. Dinesh Goyal as narrated in para no. 4 is beyond
doubt was Sabasad of Cantonment Board Meerut but his
reputation in society is of a qgtt_)rious man, he has several
criminal cases pending against him. A perusal of criminal
cases pending against applicant no. 1 Dinesh Goyal 1s
attached for kind. That Ganesh Dutt Sharma, the
applicant no. 2 has formed a family trust though already a
registered trust consisting of respondents is working in
Jagannath Temple, which clearly shows his nefarious
design to grab the temple property. That it is pertinent to
mention that applicant no. 2 & his brother are employee

of the said temple & they are paid by the registered trust
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of the respondents & none of them is the caretaker of the
Jagannath Mandir.

That it is admitted fact that the temple is an ancient &
old one & it is also a fact that the wife of Ravana used to
worship in the said mandir & there has been a well since
long which was filled by Mrs. Sudha Goswami, an aid of
applicants. there are many mythological stories regarding
the mandir that whole locality knows that Sudha
Goswami has filled the said well & in order to grab the

temple property the respondents are being tried to

defamed by using ugly language and false allegations.

plicants themselves want to

& making false

And as a matter of facts ap

make some construction on the well
allegations against the respondents.
That the content of para no. 7 are nothing but a cock &
bull story & the repetition of earlier allegation.

That the content of para no. 8 are absolutely false & has

no bearing in this case.

That the content of para no. 9 are true that every year
Jagannath Bhagwan rath yatra takes place & Vishnu
Dutt Sharma is priest of Jagannath Mandir & he
participates in the rath yatra along with the respondents
no. 1 to 7. That it is absolutely false that in year 2024
permission was cancelled not because of any documents
which are alleged to be false rather the said permission
was cancelled because of law & order situation which
arose because of disturbance made by the applicants &

their allies & looking over the law & order situation. That
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